THE TENTH SCHEDULE
[See section 47(2)]

1. Stores held for specific purposes such as for use or utilisation in particular institutions, workshops
or undertakings or on particular works under construction shall pass to the State in which such
institutions, workshops, undertakings or works are located on the appointed day.

2. Stores relating to Sachivalaya and offices of Heads of Departments having, immediately before the
appointed day, jurisdiction over the whole of the State of Bombay shall remain the property of the State
of Maharashtra:

Provided that typewriters, duplicators, clocks and vehicles shall be divided between the States of
Maharashtra and Gujarat according to the population ratio.

3. All other unissued stores, pooled stores, and stores purchased on or after the 1st July, 1959, of any
class shall be divided between the States of Maharashtra and Gujarat in proportion to the total stores of
that class purchased in the period of three years ending with the 31st March, 1960 for the territories
included respectively in each of those States:

Provided that where such proportion cannot be ascertained in respect of any class of stores or where
the value of any class of such stores does not exceed Rs. 10,000, that class of stores shall be divided
between the two States according to the population ratio.
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